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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH

AT HYDERABAD | ‘;"
. —— _ 3
) . _ ”
0. A.1186/84. | Dt.of Decision : 23=9-94.
Mr. Y. Ramakrishna Raju «+ Applicant,
Us . ..r"'d-r-‘d.

1. The Sub-Divisional Qfficeér(Phones)
Vizianggaram. ’

2. The'UiJiéionai Engineer (Telecom)
Vizianagaram.

i

3. The General Manager (Telecom)
.« Respondents.

Visakapatnam,

Counsel for tha.Applicant' : Mr. Krishna Devan

Cqunsal for the Raespondents : Mr. N.R.Devaraj}Sr‘CGSC.

CORAM: C ' o V-

THE HON'BLE SHEI A.V. HARIDASAN : MEMBER (JUDL.)

THE HON'BLE SHRI A.B. GORTHI : MEMBER (ADMN.)

Y
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CA_1186/94, Dt, of Order:23-8-84,

(Order passed by Hon'ble Shri A.B.Gorthi,
. Member (A) ).

-
* * *

The applicant, worked as _Casual Mazdoor under the

Raspnndénts between 1980-85 but thersafter was not given

any wark as Casual.fazdoor on the ground that there was a

ban-cn engaging Casual Labour; has prayed in this applica-

tion Por a direction to the Respondents to re-engage him

as a Casual Mazdoor.

2, Heard Shri Krishna Devan, lcarned counssl for the.
applicamt and Shri N.R.Devraj, learned standing counssl for

the Respondents., Shri Krishna Devan has pleaded that although

the applicant has approached the Tribunal very late, his case

et

—

deserves sympathetic consideration bacause the applicant did.

worked under ths Respondents for sbout five years before his

dis-engagement, He has also stated that the applicant had
o ad .

approached the authoritises concarnhraquastlng for re-sngage-

ment, He has draun our attention to the representation

bon besn
dt,19-3-93, which ie, not yet/disposed of.

d. Shri Devraj, learned senior standing couwnsel for the

A

Respondents states that the repressentation of the %ppliqqﬂ<~'
iy

will be given dues consideration by the competent authqf{

!
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and that the application may be disposed of with a directian j///

. P
- in that regard, - Accérdingly we disposs of this application .
' Ny S
directing the. Respondent No.3 ( General Manager, Telecom,

Visakhapetnam) to consider the representation dt,19-3=93 -

submitted by the applicant and pass suitable orders thers

on. This may be done within-twe months Prom the date of
2 communicaﬁ}qn,aﬁ;ﬁﬁfé order, No orde
‘—fi:":i:;-- ~

m (A.V.HARIDASAN)
Member (A Member (J)

as to costs.

Dt, 23rd September, 1994
Dictated in Open Eaurt.
avl/
%%ﬁﬂjifpﬁafu-

DEPUTY REGISTRAR (JUDL,)

—

Copy ta: S !

1, The Sub-Divisional Officer (Phones), Vizianageram,

2. The Divisional Engineer (Telecom), Vizlanagaram,
. The General Manager (Pelecom), Visakhabatnam,

. One copy to Mr,Kridhnadevan, Advocate, CAT, Eyd.
One copy to Mr,N.K.Devraj, Sr,CGSC, CAT, Hyd,

One copy to lLibrary,
One Spare copy.

~1 OOy Unobs W
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iyped by . Compared :by

) ) . N ghecked by . Approved oy -

IN THE CENTRvL ADMINISTRATIVE TRIBUN:L
.-HYDZRAB,D BENCH HYDERABAD

»

. .
¢
L -

THE HON'BLE MR.A.YV.H:RID'S3N : MEMBZR(J)

.

AND

THE HON'SLE MR.A.B.GGRTHI : mem3zal(s)

,. o nated:___ 23 - 9 4

gt o ORD:Z]/JUDGHMENT,

M.A L /R.P/C.5/No.

0.A.NT. //efé/‘?q '

T.A.ND, (W.P.ND. )

~ ' S , - Admitted and Interim Directions
s o Issued,

£1lowed.

. Disposed of yith Directions..— £Aﬁﬁf

.. ' Oismissed, ' hfif&ff&/”
’ ' Dismissed s withdrawn. '

.Dismissaed for DeFaUlt{
' Rejected/Ordered.

"Mo ord-ar axz,teo costs, . .




